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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Thirty Fifth Report 
on the Action Taken by Government on the recommendations of the 
Public Accounts Committee Contained in their 104th Report (Fourth 
Lok Sabha) re.lating to the Ministries of Industrial Development, 
Internal Trade and Company Affairs (Department of Industrial Deve- 
lopment) and Labour, Employment and Rehiabilitation (Department 
of Labour and Employment). 

2. On the 8th July, 1971, an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies received from Government in pur- 
suance of the recommendations made by the Committee in their ear- 
lier Reports. The Sub-Committee was constituted with the following 
Members: 

1. Shri B. S. Murthy-Convener 

2. Shri Bhagwat Jha Azad 
3. Shri Ram Sahai Pandey 
4. Shri C. C. Desai 

1 
I -Members 

5. Shri Thillai Villalan 
6. Shri Shyam La1 Yadav J 

3. The Action Taken Sub-Committee of the Public Accounts Com- 
mittee (1971-72) considered and adopted this Report at  their sitting 
held on the 24th, January, 1972. The Report was finally adopted by 
the Public Accounts Committee on the 22nd February, 1972. 

4. For facility of reference the main conclusions/recommendations 
of the Committee have been printed in thick type in the body of 
the Report. A statement showing the summary of the main recom- 
mendations/observations of the Committee is appended to the Report 
(Appendix). 

5. The Committee place on record their appreciation of the assis- 
tance rendered to them in this matter by the Comptroller and Auditor 
General of India. 

N w  DELHI; ERA SEZHIYAN, 
22n.d Feb., 1972. Chairman, - 
3rd Phclllgum, 1893 (S) . Public Accounts Committee 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with action taken by Go- 
vernment on the recommendations contained in the 104th Report 
(Fourth Lok Sabha) on Appropriation Accounts (Civil) 1967-68 and 
Audit Report (Civil) 1969 relating to the Ministeries of Industrial 
Development, Internal Trads and Company Affairs (Department of 
Industrial Development) and Labour, Employment and Rehabilita- 
tion (Department of Labour and Employment) which was presented 
to the House on the 27th April, 1970. 

1.2. Action Taken notes have been received in respect of all the 
34 recomn~endations contained in the Report. 

1.3 The Action Taken notes on the recommendations of the Com- 
mi t tee have been categorised under the following heads: - 

( i )  Recommendationsjobservations that have been accepted by 
Government. 

S. Nos. 1, 3, 4, 6, 8, 9, 10, 11, 12, 13, 17, 18, 19, 20, 21, 22, 23, 24, 
25, 26, 27, 28, 29, 31, 32, 33 and 34. 

(ii) Recom~mendations/obse~mtions which the Committee do 
not desire to pursue in view of the replies of Government. 

S. Nos 5, 14, 15, 16 and 30. 

(iii) Rrcontmendations/Observations in respect of which Go- 
vernment have furnished interim replies. 

S. Nos. 2 and 7. 

1.4. The Committee hope that the Ministry of Steel and Mines will 
furnish the replies In respect of S. Nos. 2 and 7 mentioned above 
expeditiously after getting them vetted by Audit. 

1.5. The Committee will now deal with the action taken notes on 
some of the recommendations. 



2 
Evoluution of the working of the Small IndwWes Semrice Institutes 

and Centres-Paragyh 1.60 (S. No. 17). 
1.6. In paragraph 1.60, the Committee made the following obser- 

vations with regard to the working of the Small Industries Service 
Institutes and Centres: 

"The Committee would like to draw attention to one other 
point bearing on the working of these Institutes and 
Centres. Out of over Rs. 1.6 crores spent on this organi- 
sation, as much as Rs. 1.27 crores is on the establishment 
employed in the various Institutes and Centres. The pri- 
mary function of the staff in these Institutes is to facilitate 
the development of small-scale hdustries: their pexfor- 
mance as pointed out by the Estimates Committee in their 
One Hundred and Fifth Report (1965-66) should therefore 
be judged by the success they achieve in this behalf. The 
Committee observe that there has been no over-all apprai- 
sal or evaluation of the work of these Institutes from this 
point of view. There is a system for the annual award of 
shields on the basis of the performance of the Institutes, 
but this is at best a relative evaluation in which the stress 
is to assess the achievements and not discover the deficicn- 
cies. The Committee would like an over-all appraisal of 
the work of the Institutes to be made so that they can 
identify the weak links in thc Organisation and take suita- 
ble corrective steps. As regards the expertditure incurred 
by these lnstitutes on staff, the Committee note that a 
work-load study is proposed to be conducted. The Com- 
mitte.e would like Government to ensure that this study 
is speedily initiated. The study should be conducted by 

\ an independent agency like the staff Inspection Unit of the 
Ministry of Finance." 

1.7. In their reply dated the 10th December, 1970 the Department 
of Industrial Development have stated: 

"In addition to the system of Annual Award of Shield to Small 
Industries Service Institutes the basis of evaluation 
done by a team of officers on the performance of the Small 
Industries Service Institutes, the Evaluation Cell of Small 
Scale Industries Development Organisation takes stock of 
the performance of various Small Industries Service Insti- 
tutes and Extension Centres by a thorough study made into 
its working. The findings and recommendations of the 
Evaluation Team when accepted by the Development 
Commissioner are implemented. The Evaluation Team 
has visited a number of Extension Centres 
and Institutes. All the officers in Small Industries Ser- 
vice Institutes and Extension Centres are required 



to keep a diary where entries are made in regard to the 
daily work done by them. The Development Commis- 
sioner, the Joint Development Commissioner and other 
officers in the course of the tours make inspection and 
examine such diaries. Steps have been taken recently to 
modify the system of keeping diaries by the technical 
officers. It  has been considered that in the best interest 
of giving techinical assistance to small units and for the 
purpose of easy ases sment of the work of individual 
officers each technical officer should maintain a register 
where entry should be made in regard to the names of the 
units in his field, within his jurisdiction, the time and dates 
when the officer visited such units and the purpose or the 
work done, other information about the industrial unit 
for instance, amount of investment, value of machines, 
annual production etc. The officer also will enter in the 
register other important work done by him. For instance, 
technical guidance given to new entreprenures and the 
nature of such guidance etc. etc. It is expected that the 
performance of the technical officers can be easily judged 
from the entries in the register maintained by and the 
correctness of such entries can also be verified by various 
ways. This system, it is expected will be implemented 
without much delay. In regard to the work load study, the 
Department has been in correspondence with the hlinistry 
of Finance Staff Inspection Unit and the latter ha: tenta- 
tively decided to conduct the work load study in Small 
Industries Service Institutes and Extension Centm." 

1.8. The Committee note that the Staff Inspection h i t  of Mini- 
stry of Finance have tenatively decided to conduct a work load study 
in Small Industries Institutes and Extension Centres. The Comnrittee 
hope that this study would be made early. The committee would 
like to be apprised of the results of the study. 

Delay in commissimingidisposal of machinery in construction of 
building-Paragraph 1.61. (S. No. 18.) 

1.9. Referring to the instances of delay in commissioning~disposal 
of machinery and construction of building for which, land was 
acquired in 1960, the Committee made the following observations in 
para 1.61 of their 104th Report (Fourth Lok Sabha). 

"The Committee would also like to refer to instances of delay, 
ranging from three to ten years, in commissioningldis- 
posal of machinery in some centres to which there is a re- 
ference in the Audit paragraph. In two of these cases, 



4 
involving machinery worth about Rs. 2 lakhs, the delay 
in commissioning, ranging from three to four years, was 
caused mainly due to provisioning of accommodatjon for 
the centres not having been coordinated with the purchase 
of machinery. Land for construction of buildings for 
one of these centres was acquired in 1960, but buildings are 
yet to come up and the centre is in the meanwhile, spending 
Rs. 5,000,/-per annum on rented premises. In another 
case involving machinery worth Rs. 0.43 lakh purchased 
in 1961-62 no effective use has been found Lor the machin- 
cry which was declared surplus in 1966. The Committee 
would like action to be taken egrly for the dispoeal of the 
surplus machincry They would also like to be apprised of 
the steps taken to utilise the land acquire for one of the 
centres as eally 'as 1960. For t;he future, the Committee 
trust that Government will take action to guard ,against the 
recurrence of such instances of uncoordinated planning. 
BIany of thc encumbered dificulties however would not 
arise if' the States were running these institutes. The Com- 
mittee hope that transfer of all the centrcs will Le eil'ected 
early so as to avoid waste of slender resources through 
delays and unilecessary duplication of eflorts." 

1.10. In their reply dated the 10th December, 1970, the Depart- 
ment of Industrial Development have stated:- 

"The two cases referrcd to a t  para 1.61 in the Public Accounts 
Committee's Report relate to Branch institute Hubli and 

Extension Centre Bankura. 
In the case of I-lubli, no construction could be taken up on the 

land acquired by the Government because of the ban on 
such construtcion by the Finance M i n i ~ t r y  As funds for 
construction ,of new buildings a t  such places are not avail- 
able, this Minirtry is considering the proposal to dispose 
of the land. Purchase of machines was made and they 
are to be installed in a private house for which negotia- 
tion came to almost final stage. Ultimately, the party 
backed out and thc building was not available to 
us. That caused delay in commissioning the machines. 
Finally, the State Government (Mysore) gave on shed 
in the Industrial Estate and we took possession of this in 
1967. Installation of machines was done im~nediately and 
the machines *are now commissioned. 

In regard to Extension Centre, Bankura (West Bengal), the 
Government included the Centre in the list of those to 
be transferred to State Government. The Government 
of West Bengal also indicated their willingness to take over 



the Centre. The West Bengal Government, however, at 
later itage declined to take over the Centres with the staff 
and finally they declined to take over the Centre even 
without the staff. Proposals for creation of posts to start 
and run the workshop were rejected by the Govern- 
ment in view of the decision to transfer for the  centre 
to the State Government. The question of handing over 
the Centrc to thc Statc Government is bcing revived. 

Thc other case referred relates to machines for the Extension 
Centre, Ranchi. Four machines in that Centre were 
regarded by the Junior Field Officer of that c e n t r ~  
to be surplus and he made a mention of this in his letter 
dated the 12th May, 1966. Apparcntly this Ictter came tn 
the notice of the audit and now it has found its place in 
the Public Accounts Committee Report. The fact, howcver, 
is that these machines are required by the Centre and 
they have not been declared surplus and they are in use 
for the purpose of demonstration of training. This position 
was also explained to audit at the time of replying to the 
draft audit para. 

In regard to the transfer of all the Extension Centres to the 
State Governments the comments and reply against paras 
1.57, 1.58 and 1.59 may please be seen. It  may again be 
mentioned that Administrativc Reforms Commission in 
their Report, recommends transfer of nnlv those Extcn- 
sion Centres which provide technical advice and guidance 
in common bacic trades and in industries with compara- 
tively lower technology. Steps have been takcn to trans- 
fer the Centres to the State Governments and as indicatcd 
against para 1.57. 1.58 and 1.59 above. the matter is again 
being takcn up in the meeting of the Directors of Indus- 
tries of State Governments with the Small Scale Indus- 
ries Development Organisation." 

1.11. The Committee notc that the questisn to disposal of the land 
acquired by the Extension Centre at Hubli is under consideration.. 
The Committee feel that in case the land is not required, it may bc 
returned to the original owners or to their s ~ c ~ e s s o r s  as the case 
may be. 

1.12. The Committee also notc that the question of handling over 
the extens,ion centre, Bunqura (West Bcngal) to the Statc Govern- 
ment is bcing revived. The Conii~~ittee desire that a drcisiun in the 
matter should be taken early and the committee apprised uf it. 



CHAPTER I1 
RECOMMENDATION/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation 
The Committee can reach only one conclusion from the infor- 

mation furnished to them, namely that planning for capacity in the 
castings and forgings in the country has been be set by doubts and 
indicision at every stage. Preliminary work was started between 
1965 and 1966 on two projects on this field, one at Wardha for pro- 
duction of gun barrels and castings needed by Defence and spun 
cast pipes for the civil sector and the other at Haridwar to manu- 
facture sophisticated casting and forgings for the heavy electrical 
Industry. Both these projects are now in a state of animated sus- 
pensiqn. Work has been 'deferred' from February, 1967 In the case 
of Wardha, after the foreign consultants had prepared the initial 
project report and from February, 1969 in respect of Haridwar pro- 
ject after the foreign colbaborators had done some preliminary work 
in connection with the construction of the plant. A sum of Rs. 27.98 
lakhs has so far beep expended on the Wardha project, including 
Rs. 22.44 lakhs paid to the foreign consultants, while the amounts paid 
to the foreign collaborators in respect of the Haridwar Project add up 
to Rs. 52 lakhs. A final decision on these projects awaits a further 
review in 1970-71. 

[Serial No. 1 (Para 1.31) of Appendix to 104th report of P.A.C. 
(4th Lok Sabha) ] 

Action Taken 

Noted. 

[Deptt. of Ind. Dev. O.M. No. G. 25015 (3)-B&A/70 dt. 14-10-19701. 
Recommendation 

In respect of Haridwar, the project was conceived by a committee 
in 1960, further examined by another Technical Committee in 1963 
pnd cleared by the Government in January, 1964. A ~ll~aborat ion 
agreement with foreign party was executed in May, 1966. In Feb- 
ruary, 1967, the Planning Commission concluded that there was "little 
justification" for it, but a survey carried out by the National In- 



dustrial Development Corporation at  about the same time stated that 
there could be no "doubt" in this regard. In June. 1967, Government 
decided that they should 'proceed" with the project but on a phased 
basis, but, in May, 1968, after further consultations with Planning 
Commission it was decided that a fresh assessment should be made 
of capacities available in public and private sector. In February, 
1969, after such an assessment it was decided that the entire project 
"may be deferred for the present" and the collaboration agreement 
extended till 1971-72 when further examination would be made. 

[Serial No. 3 (Para 1.33) of Appendix to 104th report of P.A.C. (4th 
Lok Sabha) 1. 

Action taken 

Noted. 

[Deptt. of Ind. Dev. O.M. No. G 25015 (3)B&A/70 dated 14-10-19701. 

Recommendation 

The Committee consider i t  regrettable that planning in respect 
of these projects should have been chracterised by vacillation at  
every stage. The uncertainty surrounding these projects has been 
due to widely divergent estimate; of requirements for castings and 
forgings arising out of the inability of the Planning Commission to 
decide on the targets for end-user industries. The National Indus- 
trial Development Corporation's estimates in September, 1964 
was that the requirement by 1970-71 would be 4.75 lakhs tonnes per 
annum in respect of casting and 3.05 lakhs tonnes in respect of 
forgings. Within two years, i.e. in September, 1966, these esti- 
mates were pruned, after an assessment by the Planning commission 
to 2.25 Lakhs tonnes in respect of castings and 2.75 lakhs tonnes in 
regard to forgings. The National Industrial Dcvelopment Corpora- 
ration which carried out a further survey in February, 1967 re- 
ported a further reduction in the anticipated demand for castings to 
2 lakhs tonnes and added that there wt.re "doubts" about "actual 
feasibility" of achieving targets for end-user industries on which the 
targets were based. Pointing out that these doubts were "genuine" 
the National Industrial Development corporation felt constrained to 
make a fresh assessment of the demands for castings and forgings on 
the basis of "minimum targets" about which there need "doubt of 
achievements." 

[Serial No. 4 (Para 1.34) of Appendix to 104th report of P.A.C.(4th 
Lok Sabha)]. 



Action taken 

Noted. 

[Deptt. of Ind. Dev. O.M. No. G 25015 (3)B&A/70 dated 14-10-19701. 

Recommendation 

The Comm'ttce would like Government to consider initiating 
:l.ction o n  t,he following lines: 

(i) Thc Planning Commission should come to final decision, with- 
~l any delay, on the targe:s for end.user industries. 

(il) Bases on such firm-targets a realistic assessment of the re- 
quirements of forgings and castings should be made having regard 
to the necessity for import svbstitution and to urgent Defence re- 
yuiremcnts or gun barrels snd uthcr castings/for!~in~s. 

(ili) There is substantial unutilised capacity in the 'captive' 
toundry forges in the public sector plants particularly nt Ranchi and 
Uurgapur. The spare capacity available in these forges t o  meet other 
demands has been t h ~  subject-mattw c d  conflicting nsrcssmer~l:, but 
a firm assessment should now he made of the spare capacity having 
regard to the requircmcnts of thtlse units worked out 011 a realistic 
basis. 

(iv) There is substantial unut.ilwed rapacity in the private sector, 
wherc. according to a recent Rescrvc Bank Survey the percentage 
of under-utilisation has shot up from 15.7 pelcent in 1963 lo 59.5 
percent in 1967. The data given at paqe 35 of this report would in- 
dicate t h ~ t  in 1968 and 1969, the 110 ition was no better. There were 
complaints by the Sle r l  F~~rna i lce  Association in 1965 that 
Iiccnces "in excess of the requirements" had been issued, but after 
jnvestigation it was concluded that fuller utilisation of capacity 
"should not prove to be a problem". As the problem pemists the 
possibility of putting the surplus capacity to productive usc should 
be examined, particularly as the view has been lakes that some of 
the units are capable of mceting, Govt. demands. 

[S. No. 6(Para 1.36) of Appendix to 104th Report of P.A.C. (4th Lok 
Sabha) 1. 

Action ,taken 

(i) The Fourlh Five Ycar Plan has now been approved by Parlia- 
ment. With regard to the targets for end-user industries, the Fourth 



Five Year Plan lags down certain definite targets to be achieved 
during the Plan in respect of the industries included in the list of 
"core" industries. In respect of certain selected industries also vital 
to economic growth, indicative production targets have been laid 
down. Such targets have been arrived at after exhaustive studies 
undertaken by various working groups Development Councils, Panels, 
etc, constituted by Government and which were represented by the 
industry both in the Public and Private Sector, Government owned 
cnnsultancy organisations and institutions engaged in economic re- 
search. Efforts have been made to correct the various lacunae and 
shortfalls in the methods adopted in the past in making assessment. 
The effects of recessionary trends that affected t h ~  wrl :cr  assew 
ments and the trends that have dcveloncd since t h c ~  h ; l w  hwn 
carefully gone into before arrivinq at the estimates ,lf rlcmindslprr)- 
duction. The status of each developinq industry, the ~tandards of 
skills and capabi1it;es achievedltn he achieved and the likelv avail- 
ability nf technical and financial resources have hcen taken into ac- 
count in arriving at the targets of capacity m d  production. 

( i i )  Tht. targets laid down bv thc Planning Commi sion :tnd the 
Working Groups for the steel Forging and Sterl Castjnq induc;try 
are as under: 

I .  Stcel Ca4irigs 000 f m n e s  34.0 5 j.  o 186. R $3.0 2 2 5 .  @ 

2. Srcel Forgings ooo tonncs 35.0 67.0 l o $ .  o 47.8 220.0 

. . 1 IS Fnlluwing were tile r'nrlicr :isscs>mcll,:, : 
111 Five Year Plan Fourt!~ Five year Plan 

Production hy 1965-66 Priduction I y I 9-?--.I 
S l e d  Cn\tings 200,000 tonnCs 225.000 Io:lnc?, 
Steel Forgings 200.005 t on.715' 220,909 tonnss. 

From the foregoing it may be seen that the production targets by 
1973-74 h:!ve been set with a p a t  degree of caution and are as realis- 
tic as possible. The emphasis is on the completion of the projects 
already undertaken and optimum utilisation of the existing capacities 
for steel castings and forgings both in the public and pr~vate sectors. 
The task before the Industry during the Fourth Plan is to reorganise 
its production, diversify wherever possible and to develop skills and 
procesFess by taking full advantage of thc technical know how 
obtained from abroad for the production of sophisticated steel cast- 
ings and forgings required by the Defence, Steel, Fertiliser, Petro- 
chemicals and other industries. 



(iii) Ministry of Steel & Heavy Engineering has been requested 
vide Ministry's D.O. Letter NO. 14151169-EIM dated 15-12-1970 (An- 
nexure I )  to consider the setting up a Committee for assessing the 
captive requirements of the steel foundaries and utilising the capa- 
city of NAMC Durgapur and Heavy Engineering Corporation, Ran- 
chi for meeting the requirements of Defence and other end-user in- 
dustries. 

(iv) The position regarding licensed capacity, installed capacity 
and the actu(a1 prodiwtion during the calendar vears 1969 and 1970 
(January to September) is furnished below: 

S. No.  Industry Tot a1 Total Production 
li cenced installed 1969 
capacity capacity (~au:;!; to  
(t onnes (tonnes September) 

Per per annum) 
annum 

2. Steel Forgings ' 1,73,022 I,47,022 60,792. o 49,000 

[These figures are in respect of commercial foundries and not cap- 
tive units. These figures also do not include figures for Public 
Sector Undertakings]. 

Considering the capacity in the Private Sector, it will be seen 
that there is sufficient unutilised capacity in the existrig units of the 
steel castings and steel forgings mainly because the pattern of the 
demand from the industrial consumers is chang~ng more and more 
for quality production and quite a number of units established in 
these two industries do not have appropriate understanding and 
are not equ pped to meet such higher quality demands from the in- 
dustrial conwmers. The leading units, however, are sufficiently 
booked in relation to their installed capacity, although there has been 
a recession in the general trend of the demand due to various fac- 
tors including the current economic conditions. The industry is slow- 
ly picking up with the permission they were given provisionally for 
diversification of their manufactured products within the same capa- 
city and with the needs of balancing and testing equipment in cer- 
tain respects having been satisfied. The Casting Industry Panel and 
the Steel Forging Industry Panel set up by the Government of India 
are reviewing the definite installed capacities in respect of steel 
castings and steel forging, types and grades manufactured, as well 
as classified demand from various industrial consumers. 



This has been seen by Planning Commission on 7-12-1970. 

[Deptt. of Ind. Dev. O.M. No. G 25015 (3)-B&A/71 dt. 25-3-71]. 

A N N E X U R E  

D.O. NO 14,51 i69-EIM 
Miss M. Seth MINISTRY OF IXDUSTRIAL 
Deputy Secretary DEVELOPMENT AND INTERNAL 

TRADE 
December 15, 1970 

Dear Shri Hari Bhushan. 

The Public Accounts' Committee in its 104th Report (Fourth Lok 
Sabha) has inter alia recommended that: 

"There is substantial unutilised capacity in the 'captive' foun- 
dry  forges in the public sector plants particularly a t  
Ranchi and Durgapur. The spare capacity available in 
these forges to meet other demands has been the subject 
matter of conflicting asse%ments, but a firm assessment 
should now be made of the spare capacity having regard 
to the requirements of these units worked out on a rcal- 
istic basis." 

The Planning Commission has ~uggcsted that a Committee may 
be set up for as essing the captive req:lirements of the  steel foundries 
and utilising the capacity of M.4h/lC Durgapur and HEC Ranchi for 
mcrting tho requiremr.wts of Defencc and other end-user industries. 

In the 'Action Taken Note' on the PAC's recommendation. sent 
by this Ministry. it has bcen mcr?tioned that the Ministry of SteeI 
and Heavy Engg. is being rrquested to consider the setting up of 
such n Committee. I shall. therefor. be grateful if you kindly take 
necessary steps to constitute a Committee for HEC Ranchi and 
utilising their spare capacity for meeting requirements of Defence 
and other end-user industries. 

Yours sincerely. 
Sd/- 
(M. SETH) 

Shri Hari Bhushan, 
Sr. Indu-trial Adviser, 
Min. of Steel & Heavy Engg. 
New Delhi. 

3147 LS-2. 



Recommendation 

There is another matter to which the Committee would like to 
draw the  attention of Government. Three foundries in the 
public sector, on a t  Ranchi (Heavy Engineering Corporation) and 
two a t  Durgapur (Mining and Allied Machinery Corporation and 
Alloy Steel plant) have already been set up with foreign collabora- 
ations. The same pattern was to be followed in the case of Hari- 
dwar and Wardha. The deferring of the last two projects would 
suggest that the collabor,ation sought for these projects was perhaps 
not necessary or that their scope could have bcen reduced by suit- 
ably enlarging the terms of the collaborations for the other three 
projects already set up. However, the Committee would like 
Government to consider whether. having gone this far,  i t  would be 
advisable at  least to acquire the know-how provided for in the col- 
laborations, particularly when, in the case of the Haridwar prcject 
the collaborators have been paid as much as Rs 52 1;lkhs out of the 
total fec of Rs. 88.3 lakhs for  obtaining the technical know-how. 

IS. No. 8 (para 1.38 of appendix to 104th Report of PAC (4th Lok 
Sabha! ] 

Action Taken 
The Committee have observed that the Haridwar Found~.y Forge 

was deferre.d bemuse the collsbol.ation sought for  this project \vas 
perhap?, not necessary, or the same purpose would h a w  been scr- 
ved by suitably enlarging the terms of collaboration of HEC: 
MAhlC or ASP. 

This does not seem to be correct as it has been generally accept- 
ed that the technology required for manufacturing superior quality 
forgings and castings which go into the manufacture of Heavy Elec- 
trical Equipment called for a collaborator who had specialised on 
these lines such as M s .  Schneiders of France. Even HEC have 
accepted this view-point and at one stage it was suggested 
that the possibilities of transferring the know-how propsed to be 
acquired by BHEL to HEC should be cxplorud. Ho\vever thc main 
reason for not proceeding with the tetting up the Foundry Project a t  
Haridwar was due to the anticipated spaw mpacity with lIEC, 
Ranchi for manufacture of castings and forgings consequent on the 
uncertain position regarding expansion of Steel plants and setting 
up of new plant. The question of BHEL's collaboratinn with M/s. 
Schne.iders is still not closed and the matter is being fur thtr  examin- 
ed in the light of the fresh assessment of the  situ:?tion, now that 
the work-load on HEC seems to have radically changed due to 



G o v t . ' ~  recent decision on the steel production programme of the  
country. 

A decision regarding implementing the Foundry Forge project 
at  Haridwar or acquiring a1 least the know-ho1+7 for which a major 
portion of the paynlents has already been made, would require to 
be pursued in consultation with the Ministry of Steel and Heavy 
Engineering and others concerned whcn a clewer pictl~re of the  
build-up of skill; and capacities in HEC complex as also prgress in 
the cxpan ion of steel capacity would be available. However, in 
arriving at a final decision on this matter. the a b ~ ~ v c  rerc:mmendation 
of the Public Accounts Committee will bc kept in v i w  by the Gov- 
t r n m ~ n  t. 

'gDeptt. of Ind. Dev. D.O. letter No. G 25315 (3)-BBiA 70 dt. 13-10-19711 

This experience of huge infructuous expenditure in these cases 
indicates thc nfxtl for developing consultancy expertise in this 
country early. Thc Committee note that in about a couple of years 
time Govcrnnient arc ihemselves hopeful that these can be built 
up  for some 111' t h i 5  projects ivhich are undertaken. In the Com- 
mittee's view thii  is indicative of a very limited approach to the  
problc~rn. The aim should be to develop consultancy services not 
just for some of the lwojects but in all  the major fieltk and Govern- 
ment ghoi~ld mske p1.1rposefu1 efforts in the direction. Consultancv 
serviccs arc :!lrr.ady :lvnilablc in the country in certain fields w c l  it 
should nut he d:Fi . u l 1  for Government with sustnincd efforts to 
strengthen and canlnrg:! the scope 01 these services. 

[ S ~ r i a l  No. 9 (!u!.n 1.39) of qvpcndis to I(14th Repo;.! o!' PAC (4th 
Lok Sabha)] 

Action Taken 

NOTED. Consultancy services are beinq developed in all major 
ficlds and in case, in any particular field foreign consultancy is to 
hc ind~icted, the primary consultant will be one of the Indian 

~onsu l tancy  services. 

"[Deptt. of Ind. Dev. OM. No. G.25015 (3)-B&.A/70 dt. 7-11-1970] 

Recommendation 

Thc Committcv not? that Government spend about Rc. 81 lakhs 
.n,n preliminary t ~ ~ r l i  r:~:nting to the foregoing seven projects which 



were subsequently shelved. The services of foreign consultants 
were engaged for work connected with five of these projects and p:~y- 
ments made to them aggregated about R:. 48 lakhs. 

[Sl. No. 10 (Para 1.43) of Appendix to 104th Report of P.A.C. (4th 
Lok Sabha)]. 

Action taken 
Noted. 

[Deptt. of Ind. Dev. O.M. No. G 25015(3)-B&A/70 dated 14-10-197IJJ. 

Recommcndn t ion 
The bulk of the expenditure (Rs. 80 lakhs) was incurred on fo11r 

projects, two ,of them for generating or ancillary equipment, one 
for machine tools and the other for industrial instruments. In all 
these cases, units had already been established in the public sector 
for manufacturing equipment of. the type f,or which these new pro- 
jects were contemplated. Some of these existing units, as in the  cast 
of machine tools or electrical equipment, had also been in production 
for some timc. The fresh projects contemplated were abandoned as 
it was found that the esisting units were under i l t i l i~ id  and had thc 
c,apacity to meet the requirements intended to  hc c~fcl.c!d to 1)). thi. 
new projects. 

[Sl. No. 11 (Para 1.44) of Appendix to 104th Report of P.A.C. (4th 
' Lok Sabha]. 

Action Takcn 
NOTED 

[Dcptt. of Tnd. Dev. O.M. No. G 25[115(3)-B&A/'iO clatcd 14-10-197i11 

Recommendation 

How grosslv inflated thc estimates underlying thcsv ncw projcxt, 
were would be evident from an ailalysis of a few of these cases. 
Jn the case of the project lor Thermal Generating equipmcnt, it 
transpired after the projects report wai received that existing units 
a t  Bhopal and Haridwar could meet "the annual requirements of 
hydraulic turbines and generators upto the Sixth Plan" and would 
have "no difficulty" in progresqivelv taking o n  mnni~facturing ,>f 
any larger units that might be required. So far as the projects for 
Power Boilers was concerned, an examination of the pwition, after 
the receipt of the project report, disclosed that the existing available 
manufacturing capacity for boilers "is adequate to mect the require- 
ments till the end of the Fifth Plan". The Mechnnical Instrument 
Plant (Instrumentation Ltd.) Palghat had to be shelvcd, as it was 



found that the existing unit a t  Kotah could not utiliee ' m ~ r e  than 10 
per cent to 15 per cent of the in-built capacity based on the product 
range stipulated (originally) ". 
,rS1. No. 12-(Para 1.45) of Appendix to 104th Repwt of PAC (4th 

Lok Sabha]. 

Action taken 

CDeptt. of Ind. Dev. O.M. No. G 25015(3)-B&A/70 dated 14-10-19701. 

Recommendation 

The Committee recognise that these projects had to be shelved 
~s a result of a re-appraisal of targets of production and growth in 
the economy. The Committee find that in other spheres also pro- 
jects have been abandoned by Government after preliminary work 
had been done e.g. Phyto-Chemical Project, Neriamanglam was 
dropped after Rs. 33 lakhs had been spent. The Committee hope 
:hat Government will take a lesson from their experience in all 
such cases and ensure that projects are planned on the basis of 
firm targets which are realistically fixed. Due note will have 
nlso to be taken. while planning for new projects, of the experience 
7t' esisting units and their capacity to meet projected demands, so 
!hiit capacity is not created in excess of requirements. In an 
csconomy where resources available for investment aye scarce, such 
;vasteful investments would starve other needy sectors. 

[Sl. No. 13 (Para 1.46) of Appendix to 104th Report of P.A.C. 
(4th Lok Sabha)]. 

Action Taken 

I 'hc observations of the Committee have been noted and copy 
-thereof sent to the Planning Commission. 

[Deptt. of Ind. Dcv. O.M. No. G 25015(3)-B&A/SO dated 14-10-19701. 

Recommendation 

The Committee would like to draw attention to one other point 
bearing on the working of these Institutes and Centres. Out of 
over Rs. 1.6 crores spent on this organisation. as much as Rs.1.27 
crores in on the establishment employed in the various Institutes 
and Centres. The primary function of the staff in these Institutes 
is  to facilitate the development of small-scale industries: their 



performance as pointed out by the Estimates Committee in their  
C?ne Hundred and Fifth Report (1965-66) shol~ld therefore bc. 
judged by the success they achieve in this behalf. The Committee 
observe that there has been no over-all appraisal or evaluation of 
the work of these Institutes from this point of view. There is a system 
for the annual award of shields on the basis of performance ol  the  
Institutes, but this is at  best a relative evaluation in which the 
stress is to assess the achievements and not discover the deficicwies. 
The C'om.mittee would like an over-all appraisal of the work n l  the, 
Institutes to be made, so that they can identify thc weak links jn 
the Organisation and take suitable corrective steps. As regards 
the espenditure incurred by these Institutes on staff', the C'ommittce 
note that a work-load study is proposed to  be conducted. The Com- 
mittee would like Chvernment to ensure t,hai this ~ t ~ ~ t l v  is apcedily 
initiated. The study s11ould be conducted by an indq~cndent agency 
like the staff Inspection Unit of the Ministry of Finance. 

[Sl. No. 17 (Para 1.60) of Appendix to 104th Report o l  P.A.C. 
(4th Lok Sailha) J 

The Committee would also like to refer to instances of delay, 
ranging from three to ten y a r s ,  in cornmissioningjdisposal of 
machinery in somc centres to which there is n rcferc-lnw in t ! ~ e  
Audit paragraph. In two of' these cases, involvjng marhinc:~.y 
work about Rs. 2 lakhs, the delay in commissioning. r3ngin.g froin 
t h x e  to f:our years, was caused mainly due to provisioning of accom- 
modation for the centres not having bccn coordi~lated lvith tllc pur- 
chase of machinery. Land for constructjon of buildings for  onc of 
these centres was acquired in 1960, but buildings art. yet to come 
up and thc centre is i : ~  the  nie:inu:hile, spcndinq Rs.5,0001-per annum 
on rented premises. In another case, i r ,vo l \ - i~ i~  machinery worth 
Rs 0.43 lakhs purchased in 1961-62 no cffcc.ti\ve ust> has been found for 
the machinery which was declared surplus in 1986. The Committee 
would like action to be taken early for thc disposal of the r l~rplus  
machinerv. They would also like to be apprised of the steps tokm 
to utiliee the land acquired for one of the centres as ps?lv as 1960. 
For the future, the Committee trust that  Government will take action 
to guard against the recurrence of such instances of 1.1ncoordinatcd 
planning. Many of t,he encumbered difficulties however would not 
arise if the States were running these institutions. The Committee 
hope lhat transfer of a11 the Centres will be effected early so as t.0 
avoid waste of slender resources through delays and unnecessary 
duplication of efforts. 

[Sl No. 18 (Para 1.61) of Appendix to 104th Report of P.A.C. 
F (4th Lok Sabl~a) i. 



17 
Action taken 

In addition to the system of Annual Award of Shie'ld to smilll 
Industries Service Institutes on the basis of evaluation done by a 
team of officers on the performance of the Small Industries Service 
Institutes, the Evaluation Cell of Small Scale Industries Devclopmerlt 
Orgsnjsation takes stock of the performance of various Small Indus- 
tries Service Institutes and Extension Centres by a thorough study 
made into its working. The findings and recommendations of the 
Evaluntivn Team when acceptc?d by the Development Commissioner 
are implemented. The Evaluation Team has visited a number of Ex- 
tensions Centres and Institute?. All the officers in Sn!all Industries 
Service Institutes and Extension Centres are required to keep a diary 
where entries arc made in rcgard to the daily work donc! by them. 
The Development Mommissioner, the  Joint D~velopment  Ccmmis- 

'sioner and other officers in thc course of the to lm mske inspections 
and ex,am.ine such djarics. Stryx have been taken recently to n~odifv 
the system of keeping diaries by the technical officer.;. I t  has been 
considered that in the best interest of giving techrl~cc?l assistance to 
small units and for the purpost! of  easy assessment of the work of 
individual oficcrs each twhniccil officer should maintiin n register 
where entry should be nxidc in regard to thc names of the units in 
his Dcld, within his jurisdiction, thc time and dates when thc officer 
visited such units and thc! P L I T ~ I S C '  of the work dew, other inf{:lqlna- 
t ivn abvut the industrial unit i'1;r instance. amcmn? (>S investment. 
value of machines, annual p rduc t ion  etc. The & ~ W I  also will enter 
in the register other important work done by hiln For instance. 
technical guidance gi\*en to new cntreprencurs and the ~z i tu rc  of 
such guidance etc. ctc. It is espcctrci from the enhie? in the register 
maintained by them and the c:~rre:~tnc-s of such tlntrics can also bc  
verified by various Ivays. This system, it is cspected will be imyle- 
nwntcd without much d?la!.. I n  rcgnrcl to  the work load study, the 
Department has I~een in co~.rcsl.rondence \vith the hliriistry of Fin- 
ance Staff Inspection Unit and the latter has timtatively decided to 
conduct the work loacl stud>. in Small 1ndust;ies S6~1-vice Institutes 
and Extension Centres. 

The two cases referred t o  at para 1.61 in the Public Accounts 
Committee's Report relate to Branch Institute Hubli and Estension 
Centre Bankura. 

In the case of Hubli, no construction could be taken up on the land 
acquired by the Government because of the ban on such construction 
by the Finance Ministry. (As the Ministry of Finance is not giving). 



As funds for construction of new buildings at such places is not avail- 
able, this Ministry is considering the proposal to dispose t i f f  the 
land. Purchase of machines was made and they are to be installed 
i n  a private house for which negotiation came to almost final stage. 
Ultimately, the party backed out and the building was not available 
to us. That caused delay in commissioning the machines. Finally, 
the State Government (Mysore) gave one shed in the Industrial 
Estate and we took possession of this in 1967, Installation of machi- 
nes was done immediately and the machines are now commissioned. 

In regard to Extension Centre, Bankura (West Bengal) the 
Government included the Centre in the list of those to be transferred 
to State Government. The Government of West Bengal also indi- 
cated their willingness to takc over the Centre. The West Bengal 
Goverrment: however, at  later stage declined to take over the Cen- 
tres with the staff and finally they declined to take over the Centre 
even without the staff. Proposals for creation of posts to start and 
run the workshop were rejected by the Government in view of the 
decision to transfer the Centre to the State Government. The 
question of handing over the Centre to the State Government is be- 
ing revived. 

The other case referred relates to machincs for the Extension 
Centre Ranchi. Four machine5 in that Centre were regarded by the 
Junior Field Officer of that Centrr l o  be surplus mil he made a 
mention of this in his lettcr dated the 12th MHV, l9W.  Apparently 
this letter came to the notice of the audlt and now it  has found its 
place in the Public Accounts Commit~ee Report Thr fact, however, 
is that these machlnes are required by the Ccntrc and they havc~ not 
been declared surplus and they are in usc for the purpose of cieman- 
stration and training. This position was also espllincd to audit at  
the time of replying to thc draft auclit para. 

In regard to the transfer of all the Extension Centres to the State 
Governments, the comments and reply against 1.57, 1.58 and 1.59 
may please be seen. I t  may again be mentioned that Administrative 
Reform Commission in their Report, recommends transfer of only 
those Extension Centres which provide technical advice and guid- 
ance in common basic trades and in industries with comparatively 
lower technology. Steps have been taken to transfer the Centres to 
the Statc Governments and as indicated against para 1.57, 1.58 and 
1.59 above, the matter is again being taken up in the meeting of the 



Directors of Industries of State Governments with the Small Scale 
'Industries Development Organisation. 

:lDeptt. of Ind. 'Dev. O.M. No. 25015(2) 170-SSI(C) dated 10-12-19701 

Recommendation 

The Committee see little justification for the Small Industries 
.Service Institute, Agra having paid a rent of Rs. 2.35 lakhs over a 
period of 11, years ending September, 1968 for premises hired by it, 
when virtually all along it had a plot of land acquired by it on . 
payment of a premium of Rs. 1.61 l'akhs, besides a nominal ground 
rent. The land was acquired from the local Municipolitv in l!159. but, 
for one reason or other the le.ase has not been ~ s e c ~ ~ t c d ,  nor plans for 
construction of building.; thereon f!nalised. <h!ve!-n~ncrit l:aw rlow 
come the conclusion that i t  is "insufficient and inconvenicnt" for 
the purposes of the Jnstitute and arc looking out fr!r an alternative 
site, in view of the Municipality's decision to convert the area in 
\vhich tlie plot is located into a residential colony. 

[Sl. No. 19 (Para 1.69) of Appendix to 104th Report of P.A.C. 
(4th Lok Sabha) 1 

Actiou taken 

The rate of rent paid for the building of the Branch Institute, 
.Agra is in conformity with the reasonableness certificate issued by 
the competent authority. The reason for failure to put up buildings 
on the land acquired by the Government in 1959 is that when esti- 
mates and plans were ready the Government put ;I ban on con- 
struction of buildings in 1962. The department had no choice and 
the construction was put off. The ban Lvas formally litted only a 
iew years ago and even then it has not been possible to obtain the 
necessary financial sanction for construction as the Finance Ministry 
insisted that wc should take up new constraction only where the  
rents paid are too high and where the construction will be economi- 
cal. 111 a meeting presided o17er by the Deputy YIinister of our RIin- 
istry in October, 1968 it was decided that steps should be taken to 
process the cases for construction of buildings for C.F.T.C. Madras, 
Small Industries Service Institutes Patna and Branch Institute, Agra. 

Preparation of estimates and plons for Agra was slightly delayed 
again because the Agra Municipality put objection to our canstruct- 
ing the building. Finally we  decided that we  should go ahead. Plans 



and estimates are being made by the Central Public Works Depart- 
ment and the Government will be approached for the financiaI' 
sanction. 

[Deptt. of Ind. 'Dev. O.M. No. 25015(2) 70-SSI(C) dated 10-12.1970f 

Recommendation 

The Committee hope that Government will take steps to ensure 
that instances of tardy and incomprehensive planning of this type" 
will not recur. The Committee would also like to be apprised of the 
alternative arrangements made for providing permanent accom- 
modation to the Institute. 

[SI. No. 20 (Para 1.70) of Appendix to 104th Report of PAC. 
(4th Lok Sobha)l 

Action taken 

The Recommendation has beon noted. In this connc~:ion 1.ep1y 
to 1.69 may be seen. 

[Deptt, of Ind. Dev. O.M. KG. EOl5(2)/'iO-SSl (C)  dafcil IO- l?- l9 i f i ]  

Rccommendation 

The Committee are not a t  all impressed by the perfo~in~ince of 
the factory for the manufacture of precision shoe-lasts which w m t  
into production a t  Agra in 1963. The unit which was cxpccted lo  
produce 250 pairs of lasts a day, six months after going into pro- 
duction, has been ablr to produce on an averagr. only 95 pairs a day. 
The cost crf the lasts produced has been Rs. 33.30 per pair, as against 
thc anticipated cost of Rs. 8.56 per pair and its sales have slumped 
from Rs. 73.296 in 1964-65 to Rs. 57.838 in 1968-69. Due to the high 
cost of production the sales have had. to be heavily subsidisrd. 
with the result that the unit has been continuously incurring losses, 
the cumulative loss to the end of 1968-69 amounting to Rs. 7.77 lakhs. 

[SI. No. 21 (Para 1.84) of  Appendix to 104th Report of PAC. 
(4th Lok Sabha)] 

Action taken 

The estimated capacity of production at  250 pairs of shoe lasts a 
day was made by the German Expert on the bacis of two shifts a 
day. The estimate also was made much before the unit was com- 
missioned and the expert, who made the estimates did not sce the 
trial test after installation of the machinery. The capacity uf the  
installed machinery a t  Precision Shoe-lasts Factory, Agra according 



to technical experts of Small Scale Industries Development Organi- 
aation is about 100 pairs a day on a single shift basis. In regard t o  
the estimated cost of Rs. 8.56 per pair i t  may be stated that this.. 
estimate was based on the use of 'Phaldu' wood which was cheap 
comparatively. It was found, however, that 'Phaldu' wood did pot 
prove useful and the unit has to depend on 'Sisam' wood which is  
much costilier. 

Thcre has been since last year improvement in workin:: of the  
fnctoq.  D u r i n ~  the period 1967-68 to 1369-70, figures in re;.pcct of 
production sale and loss are given below:- 

- 
Production 

(Pairs) 

From the above figures it will be seen that there has been irr1prc:vc- 
nlent In thc working of the I1rccision S!~oc-lasts factory, Agra ciming 
this period. 

[ D ~ p t t .  oi Ind.  Dev. 0 . M  No. 25015 (2 )  70-SSI (C)  dated 10-12-19701 

Recommendation 

The Committec npprwiat.e that this unit was meant as a facility 
to  +hoe-makers in t.he small scale sector who have contributed in 
their own way to the country's export effort in the field of foot- 
wear. It will not also be gainsajd that this sector has l o  bc cducated 
in  it^ efforts to make better quality footwear. However, it is a 
matter for some doubt ~ h e t h e r  this unit has been of any tengible 
assistance to the sector. either in  producing better quality shoes or 
in boosting its export efforts. The sales of the unit in 1088-69 
amounted to about Rs. 57.838 whcn the unit could h a w  sold about 
5.000 pairs of lasts, which would have accounted for the manufacture 
of 1 lakh pairs of shoes. The number of pairs of shoes exported during 
this year was 60 lakh pairs valued at Rs. 7.1 crores of which t h e  
State Trading Corporation nccounled for esports valued Rs. 3.1 
crores the bulk of which n r r  dated t.o have been obtained from 
small scale units. 

[Sl. No. 22 (Pwa 1.85) of Appendix to 104th Report of P.A.C. 
C 
i (4th Lok Sabha): 



Action taken 

Small Scale units take time to understand the benefit they will 
de r ive  from using precision shoe lasts. However, steps were taken 
to convince the units of the ultimate advantage of using precision 
shoe lasts. With a view to improve the working of the Precision 
S h o e  Last Factory a t  Agra, an experienced oflicer was posted there 
about two yejars ago and since then there has been stcndy improve- 
ment. Steps are taken by the officers concerned in various ways. For 
instance, the Precision Shoe Last Factory started working in colla- 
boration with the Research & Development Cell established a t  Agra 
by the Export Promotion Council of Finished Leather and Leather 
Manufacturers, Kanpur to popularise the models developed in the 
.Precision Shoe Last Factory. The officers concerned have been in 
constant touch with State Trading Corporation and shoe manu- 
facturers. Individual producers and export.crs werc encouraged to 
send samples of shoe lasts for production in the Precision Shoe Last 
.Factory. Samples and new designs were also made in the Precisioll 
Shoe Last Factory and a number of such samples were displayed in 
.the International Shoe Fair in Mosaow held in September-October 
1969. 4 s  a result of various measures taken it has been found that 
thc State Trading Corporation as well as large scale producers of 
shoes like Bata, Carona etc. have shown preference to the shoes 
made with precision shoe lasts produced in thc Precision Shoe Last 
Factory by small units which supply shoes to such big companies. 
There has been steady increase in the demand for shoe lasts made in 
.the Precision Shoe Last Factory from small scale units particularly 
'thosi! who supply shoes to large scale organisations like Bata and 
Carona. 

There are, however, prublcms and difficulties. P~*ecision Shoe 
Last Factory makes shoe lasts only against specific orders which are 
not always steady. There has been difficulty also in regard to pro- 
curement of wood blocks in desired quantity. Agrn where Precision 
Shoe Last Factory is located docs not  have wood seasoning plant.. 
Wood blocks obtained through Director General of Supplies and Dis- 
posal are, therefore, to be sent to BnrielIy or othcr placcs for season- 
ing and this causes delay and adds to the cost. The location oi  the 
'Factory a t  Agra was, however, decided keeping in view the concen- 
tration of small shoe making units in Agra. 

In order to cut down losses and achieve higher production the 
Precision Shoe Last Factory has also started taking up job work 
Prom private parties. Parties like State Trading Corporation and 
other exporters are now encouraged to supply their own wood bloclcs 
for production into finished shoe lasts in the Precision Shoe Last 



Factory. The revenue earned during 1969-70 for such job work: 
was Rs. 16,115. 

[Deptt. of Ind. Dev. O.M. No. 25015 (2) ;70-SSI (C) dated 10-12-19701, 

Recommendation 

The Committee note t11:lt Government themselves feel that this. 
unit should 'break even' w i t h  the next couple of years. The unit 
should for this purpose step up its sales effort and reduce its costs. 
If these efforts fail and the unit continues to operate at a loss the 
infcrenze will have to be that this facility is not in demand and 
Government should wind up the unit. 

[SI. No. 23 (Para 1.86) of Appendix to 104th Report of P.A.C. 
(4th Loli Sabha)]' 

Action taken 

Var~ous steps were taken to improve the working of the Precision 
Shoe Last Factory. Onc of the reasons for incurrmg losses was that 
raw materials, namely, wood blocks, were not available in time and 
in suficient quantity. This has now been more or less removed. 
T l ~ c  1)cpartment resorted to the practicc, as perlnissiblc by rules, of 
making purchase under accepted procedure upto Rs. 25,000 annual- 
ly during the last two >ears. Vlgoraus steps were taken to ensure 
quicker supply through indents through Director General of Sup- 
plies 6: Disposal. The raw material position nn the whole improved' 
during the last two years. 

An csperienccd officer. was appointed as Dt>put;\ Director to look 
after the Precisjon Shoe Last Factory with effect from 32-3-19G8. 
The ofEcer took various measures to improve the Precision Shoe 
Last Factory both in the administrative line and in the 
factory production level. Steps mere taken to cut down the expen- 
diture on establishment, and also to achieve higher production. A 
number of shoes making units were personally visited by the con- 
cerned officers and this in the Iast two years has resulted in procur- 
ing orders from shoe makers in much higher rate as compared to the 
previous year. Apart from this, the factory also undertakes com- 
mon facility work and makes shoe lasts from the wood blocks s u p  
plied by State Trading Corporation and other agencies. The progres- 



:sive figures of production and sale proceeds during the last five years 
.are given as follows: 

This would ind'cate considerable improvement in the working of 
- the  Precision Shoe Last Factory. 

I t  has also been decided that our Industrial Management Experts 
along with experts in Footwcar and other technical personnel will 
conduct an  in-plant study of Precision Shoe Last Factory wlth a view 
to improve the efficiency further. 
[Deptt. of Ind. De\.. OM No. 25015 (2) 70-SSI(C) dated 10-12-19701. 

Reconlmcndation 

The Committee would also like to point out that after the inclusion 
.of this Audit paragraph on this case a jeep and a driver have been 
witharawn from the factory while action for disposal of .i tisuck 
and absorption of its driver in another place has been initiated in 
.order to minimise the losses. This goes to show that these vehicles 
were redundant and thcir retention while the factory was not 
producing much and losing was not justified. The Committee would 
.suggest that Government should impress on all its officers dealing 
with industrial projects to ensure strict economy in running them. 

[Sl. NO. 24 (Para 1.87) of Appendix to 104th Report of P.A.C. 
(4th Lok Sabha]. 

Action taken 

The observation of the Public Accounts Cornmltcw is noted and 
"circulated to all concerned under this Organisation. 

'IDeptt. of Ind. Dev. O.M. No. 25015 (2) ,TO-SSI (C) dat.ed 10-12-19701 

Recommendation 

One other point that came to the notice of the Committee in 
connection with this unit needs mention. The unit was set up on 



-the basis of a report prepared by a foreign expert whose services 
were requisitioned for this purpose. Though the payment involved 
was not substantial the Committee consider it as extraor&nary tllat, 
for starting a relatively small venture of this nature, Government 
should have felt obliged to seek expert assistance from abroad. The 
Committee hope that Government will take steps to ensure that in 
future assistance of foreign experts is sought only for large projects 
which involve specialiied know-how and not for sundry ventures of 
this kind for which know-how is available within the country with 
a leadmg shoe-making firm who are sucessfully competing in this 
?me in most of the advanced countries of the world. 

[Sl. No. 25 (Para 1.88) of Appendix to 104th Report of P.A.C. 
(4th Lok Sabha)] 

Action Taken 

The project was of a very special nature a t  that time. Shoe 
makers in the country were used to only hand-made shoe lasts and it 
,vas considered that use of such shoe lasts would ultimately be not 
iwneficial particularly, for the purpose of increasing export of the 
~ h o e s .  It was also dificult to get know-how for the venture a t  that 
time 1t may also be mentioned that the services of the foreign 
cspert v7cre obtained practically free of cost and only nominal local 
cost was borne bv the Government. The observation of the Com- 
.nit tee, however, is noted 

[Deptt, of Ind. Dev. 0.M. No. 25015(2) 70-SSI(C) dat.ed 113-12-1970] 

Reconimendation 

The Committee cannot help feeling that seating capacity was 
i . rmtxi in Central Training Institutes on the basis of ~~nrea l i j t i c  
urojectinns of requirements. Even after thesc pr~ject ions  were 
'-'plied b y  experience, timely action was not taken by Government 
!o curtail the training facilities provided in these Institutcs to avoid 
needlcss espe.nditure. 

I S .  No. 36 (Para 2.17) of  Appcndis to 104th Report of P..4.C. (4th 
Lolr Sabha)]. 

Noted. 
jDeptt. of Labour & Employment O.M. No. BP-110,'22/69. dated 

3-1 1-19701. 



Recommandation 
These Institutes were started with a view to training instructors 

to man Industpial Training Institutes e,stablished in the States. Their 
seating capacity which was 1,780 in 1963-64 was increased to 1.933 
in 1964-65 and further stepped up to 2,396 in 1965-66. This increase 
in the seating capacity was geared to a programme for expansion of 
Industrial Training Institutes which envisaged. the creation of 1 lakh 
additional seats in these Institutes over a period of three years bct- 
ween 1966 and 1969. Though only 27,000 additional scats were prn- 
vided during this period as against 1 lakh seats contcmplated, np 
attempt was made by Goverpment till 1969 to reduce correspondhe- 
ly the training facilities provided in the Central Training Institulcs 
In the result the seating capacity created in these Institutes remain- 
ed substantially under-utilised, leading to avoidable expenditure on 
staff and other facilities. 
1% No. 27 (Para 2.18) nf Appendix to 104th Repert of P.A.C. (4th 

L,olr Sabha ) ] 
Action taken 

Xoted. 
[Deptt. of Labour & Employment O.M. No. BP-110/22/69, dated 

3-11-19701 

Recommendation 

To what extent the facilities created rcmained unused would i x ~  
evident from statistics, relating to admiss:ons in  these Institutc~.; 
Between 1965 and 1968, then these Institutes had a total sanrtinncrl 
strength of 2.396. the admi4ons  declinctl progressivelv from 2.014 
in 1965-66 to 1,784 in 1966-67 and 1.331 in 1957-68. In 1968-69 tht5rc. 
was a further fall in admissions to 991, aft.c~r whlr!? crcn7rrnniri: 
decided that seating capacity should be reduced to 1.198, i.cs.. 1)y nl,l;... 

than 50 per cent. The steep fall in admissions, without a col.responG- 
ing reductiop in the strength of staff pushed up the per capita e sp?n -  
diture on train'hg from Rs. 1,790 in 1965-66 to R;. 2,564 in 1967-ti3 
In about one year alone, between August. 1967 and July  1968, some 
of the Institutes spent Rs. 2.22 lakhs on instructors who had no work 
or very little work. 
[S. No. 28 (Para 2.19) of Appendix to 104th Report of P.A.C. (4tii 

Lok Sabha)].  

Action taken 
Noted. 

[Deptt. of Labour & Employment O.M. No. BP-110/22/69, dated 
3-11-1970]. 



Recommendation 

One factor, the importance of which was apparently not adequate- 
ly  appreciated by Governmept while providing faciLties in these 
Institutes on a liberal scale was the fact that a substantial propor- 
tion of the trainees could not find gainful employment after train- 
ing. Though full information on this point is not available with 
Government, such data as they have would appear to be sufficiently 
conclusive. In respect of those trained during 1965-66 and 1966-67, 
only 45 per cent reported that they were employed, 25 per cent stated 
that they were not still employed while no information was avail- 
able in respect of the balance of 30 per cent. 
[S. No. 29 (Para 2.20) of Appendix to 104th Report of P.A.C. (4th 

Lolc Sabha) 1. 
Action taken 

The first draft outline of the Fourth Plan (1966-71) required in- 
troduction of one lakh additional seats in the Industrial Training 
Institutes so that sevep lakh trained Craftsmen could become avail- 
able in the Fourth Plan. To cope up with this expansion, the capa- 
city of the 7 Central Training Institutes was also proposed to be in- 
creased from 1948 to 3100 seats so as to train about 9000 instructors 
by end of the Fourth Plan. Advance actiop was taken accordingly 
and 448 additional seats were introduced from October, 1965. These 
additional seats were introduced with the minimum expenditure to 
the Government u t ik ing  the existing facilities available at the Cen- 
tral Training Institutes and by running the Central Training Insti- 
tute in 3 shifts. No additional equipment was provided excegt 
certain hand tools. Simultaneously the State Governments were also 
requested by way of advance action, to recruit instructors and send 
them to the Central Training Institutes so as to fulfil the objectives 
that were then envisaged. 

While the Central Training Institutes were thus partially expand- 
ed to meet the additional demand, financial constraints had to be 
exercised owing to recession in the industrial field. The emphasis 
thus shifted from expansion to consolidation and diversification of 
the training programmes to the extent possible. The expansion under 
the Industrial Training Institutes was thus frozen with the intro- 
duction of only 27,000 additional seats as against the original stipu- 
lation of one lakh additional seats. The direct impact of this was 
felt on the Central Training Institutes. Various efforts were there- 
fore, made to ensure effective utilisation of the facilities created a t  
these Central Training Institutes. A large number of agencies in 
the Public Sector Industries and Directors of Technical Education 
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etc., were approached to depute their instructors so as to utilise t h e  
Central Training Institute capacity to the fullest in the wider natio- 
nal interest. Refresher courses were introduced to bring the Instruc- 
tors up-to-date with the latest teaching techniques #and technical con- 
tent. A retraining course to train instructional staff in alternative 
trades has also been introduced. Along side this the physical faci- 
lities of the Central Training Institutes are also being utilised for the. 
new Institutes e.g. Advanced Training Institute at Madras, Central 
Staff Training and Research Institute a t  Calcutta, Regimal Director- 
rates of Apprenticeship Training at Kanpur and Bombay and Voca- 
tional Rehabilitation Centres at Hyderabad and Bombay. When all 
these measures did not catch up with the facilities the intake capa- 
city of the Central Training Institutes was brought down from 2396 
to 1198 with effect from 1st August, 1969, so as to avoid wastage of' 
any available training facilities. 

It  may, be stated that of the 5129 persons trained at the Central 
Trahing Institutes during the thrw consecutive years ending 1967-68, 
as many as 4116 persons were deputed by the State Governlnents, 
and Industries, who went back to their respective State Govern- 
ments/organisations after training. Only 1013 were prwate trainees. 
Based on a representative sample of information received from t h e  
private trainees 45 per cent of them reported that they were employ- 
ed while 25 per cent stated that they were still unemployed. No 
information was received in respect of the balance 30 per cent,. 
which number represented only 5 per ce'nt of the total nllmber 
trained. 

It  may also be stated that like any other educational institution,. 
the Central Training Institutes also are essentially Training Inzti- 
tutes. With the training thus received the candidates become more 
employable. 
L 

[Depatt. of Labour & Employment O.M. No. BP 110/22/69, dated 
3-1 1-19731. 

Recommendation 

The Committee also consider it important that systematic dossiers 
should be maintained in respect of those trained in the complex of 
Training Institutions started by the Ministry of Labour, so as to as- 
certain how mahy of the trainees have been able to secure gainful, 
employment. This would greatly facilitate an objective appraisal, 
of the utility of these institutions. 

[S. No. 31 (Para 2.22) of Appendix to 104th Report of P.A.C. (4th 
Lok Sabhaj $ 



Action taken 

AccordIing to the existing procedure, each private trainee at  
Central Training Institute, on completioh of his course is given a 
reply-paid card which is designed to indicate his whereabouts and 
intimate whether he has bean employed or not. The onus of mail- 
ing this card rests with the trainee himself. A majority of the 
trainees do not mail back the cards. Ihstructions are, again, being 
issued to the Principals to follow up the cases by sending reminders 
to the trainees at  the last known address. 

[Depatt. of Labour & Employment O.M. No. BP 110/22/69, dated 
3-11-1970]. 

Recommendation 

The Committee have earlier in the report referred to the avoid- 
able expenditure on facilities created in the Central Training Insti- 
tutes. The expenditure incurred on priced publications brought olit 
for the requirements of the Institutes is a case in point. During the 
period 1966-67 and 1967-68, a sum of Rs. 3.55 lakhs was s p e p  on 58 
priced publications which were got printed. As much as 42 per 
cent of these were earmarked for free distribution whil2 out of the 
remaining 58 per cent numbering 1.22 lakhs, only 10,000 or less than 
10 per cent were sold. It is strange that till the issue came up for 
examination before the Committee, Goverhment did not even have 
data about the number of copies sold. 

[S. No. 32 (Para. 2.27) Appendix to 104th Report of P.A.C. (4th 
Lok Sabha)]. 

Action taken 

Noted. Measure have been taken to promote sale of the publi- 
cations. 

[Depatt. of Labour & Employment O.M. No. BP 110/22/69, dated 
3-11-1970]. 

Recommendation 
In their Thirty-Fourth Report (Fourth Lok Sabha), the Commit- 

tee have already drawn attention to needless over-printing of Gov- 
ernment publications arising inter-alia out of tendency on the part 
of Ministflies and Departments of Government to over-pitch their 
print orders and the indiscriminate supply of publications grantis. 
The Committee trust that in the light of the suggestions made in that 



report, Government will ensure that maximum economy 2s effected 
on priced publications brought out to meet the requirements of Cen- 
tral Training Institutes. @ 

[S. No. 33 (Para. 2.28) of Appendix to 104th Report of P.A.C. (4th 
Lok Sabha)]. 

Action taken 

Noted. 

[Depatt. of Labour & Employment O.M. No. BP 110/22/69, dated 
3-11-1970]. 

Recommendation 

The Committee note that equipment and materials worth about 
Rs. 2 lakhs purchased for some of the Institutes are still to be put 
to gainful use. They would like steps to be taken to ensure that 
these equ1;pments and materials are put to use, if necessary, by trans- 
fer to other Institutes. 

[S. No. 34 (Para. 2.31) of Appendix to 104th Report of P.A.C. (4th 
Lok Sabhaj]. 

Action taken 

Instructions have already been issued to the Central Training 
Institutes that equipment-material surplus with them will be trans- 
ferred to the new Institutes, who will select the equipment which 
is most suitable for t h d r  own requirements in consultation with the 
Central Training Institutes. 

[Depatt. of Labour & Employment O.M. No. BP 110/22/69, dated 
3-1 1-19701. 



CHAPTER nI 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES 

OF GOVERNMEmT 
Recommendation 

The Defence Production Department, for whose requirements the 
Wardha Project was primarily planned, are also not free from blame. 
Their estimates of demands, particularly for forgings have been of 
a "somewhat fluctuating nature, ranging from 5,500 tonnes to 4,500 
tonnes". A firm assessment of requirements was to have been made 
by the Director General Ordnance Factor;es by September, 1968 for 
purposes of planning the production of gun barrels from Heavy En- 
gineering Corporation, Ranchi, but this has not been done to date. 

[Sl. No. 5 (Para. 1.35) of Appendix to 104th Report of P.A.C. (4th 
Lok Sabha)]. 

Action taken 
The Ministry of Defence (Directorate of Planning and Coordina- 

tion) had furnished a "Secret" note vide D.O. letter No. 7(2)70/1P 
(Plg. 111) dated 16th August, 1971. Not printed. 

Beeommendation 
The Committee observe that the Government of India have an- 

nually been spending about Rs. 1.6 crores on a net work of Small 
Industries Service Institutes and extenSion/training/production cen- 
tres set up in different parts of the country. These Institutes and 
ancillary centres are intended to provide facilities and services to 
small scale units of a promotional nature. Their activities impinge 
on a field which falls essentially within the purview of the States. 
A study Group of the Administrative Reforms Commission, after 
reviewing this position, had observed that this "besides being a clear 
encroachqnt  on the States spheres leads to a problem of coordina- 
tion." "All the regulatory functions for small scale industries", they 
stated, "are performed by the State Governments, whereas the Cen- 
tral Government, through the Small Industries Service Institutes 
and their extension training centres, perform a large number of pro- 
motional activities. This forces the Small Scale Industries to deal 
with two completely different agencies functioning under difierent 
Governments for different aspects of their requirements". Pointing 
out that "the 1ocatl;on of both the regulatory and promotional func- 
tions at one place would secure a better coordinated efforts for the 
development of the small scale sector, they suggested that these in- 
stitutes and centres should be transferred to the State Governments, 
which had established similar institutes "properly staffed with ade- 
quately trained men". This would leave to the Central Government 



the responsibility for planning and coordination and rendering of 
technical advice to the State Governments. 
IS1. No. 14 (Para. 1.57) of Appendix to 104th Report of P.A.C. (4th 

Lok Sabha)]. 
The Committee note that Goveqment have accepted this sugges- 

tion "in principle" and transferred five centres to the States. The 
transfer of all the Extension Service Centres of the Small Industries 
Service Institutes to the States has not been agreed upon as accord- 
h g  to the Central Government "hardly much is done for small scale 
industries" by some of the States. The Committee are not able to 
accept this statement. They feel that the State Governments having 
seen the achievements of these States who were pioneers in nurturing 
the small scale units are now conscious of the need for accelerated 
development of small scale industries in the interests of a balanced 
and integrated growth of the economy. In this dtuation the Com- 
mittee feel that the Government of India will not have much diffi- 
culty in working out, in consultation with the States, a plan for the 
progressive transfer of the small industries service institutes along 
with the ancillary facilities to the States. The Committee would 
like the Government of India to enter into a dialogue with the State 
Governments for this purpose in right earnest and to be apprised of 
the outcome of the effort. 
[Sl. No. 15 (Para. 1.58) of Appendix to 104th Report of P.A.C. (4th 

Lok Sabha)]. 
In case such transfers are held up because of the refusal of the 

State Governments to accept the staff with the Centres (as was the 
case with the Extension Centre, Bankura) then such persons should 
be transferred elsewhere and the Centre handed over to the State 
Government instead of changing its functions so as to justify its re- 
tention. 
[Sl. No. 16 (Para. 1.59) of Appendix to 104th Report of P.A.C. (4th 

Lok Sabha]. 
Action taken 

The Small Scale Industries Development Organisation, Govern- 
ment of India, has a t  the moment 16 Small Industries Service Insti. 
tutes, 2 Production Centres, 7 Branch Institutes, 58 Extension Cen- 
tres under 'its control. 5 Extension Centres, (2 in Haryana, 2 in 
Maharashtra and one in Tamil Nadu) have been transferred to State 
Governments and the above figures exclude these 5 centres already 
transferred. 

Entry 24 of the State List of the Constitution covers industries, 
subject to Provisions of Entry 52 and Entry 7 of Union List. The 
Industries (Developmqnt and Regulations) Act 1951 by virtue of 
Entry 52 in the Union List contahs list of industries in the First 



Schedule of the Act, the control of which has been declared as ex- 
pedient in public interest. The Schedule itself does not distinguish 
betweeb units engaged in large scale and small scale; but under 

Section 29(B) of the Industries Development and Regulation Act, 
.units which by definition fall in the small scale sphere may be ex- 
cluded from all or any provisions of the Act. Specifically, such 
small units afe excluded from the purview of licensing provisions of 
the Act by relevant orders under Section 29(B). This would show 
that activities of the Central Government in relation to small scale 
industries falling under the First Schedule of the Act do not impinge 
on the activities or the powers of the State Government. It will not 
b: correct to assume that development of small scale ihdustries is 
thr exclusive responsibility of State Governments. In fact, the Cen- 
tral Government recognise and give due importance to development 
\of small scale industries. This is clearly shown in the Industrial 
Pslicy Resolution 1956 and various steps taken by the Central Gov- 
ernment for the promotion of small scale industries in keeping with 
'32 basic policy of the Government. Establishment of Small Scale 

'Industries Development Organisation, Small Scale Industries Service 
Institutes and Extension Centres, National Small Industries Corpo- 
rat ion, Small Industries Extension Training Institute and various 
other institutions and the Small Scale Industries Board itself speaks 
out the concern of the Central Government in regard to the deve- 
lopment of small scale industries. As time goes on, the national im- 
.portance of the programme of small scale industries does not de- 
-rease but it increases. 

Regulatory and promotional functions cannot be complebely sepe- 
ratcd because the two often go together. In the interest of develop- 
ment of small scale industries, i t  is necessary for the Central Gov- 
ernment to lay down policies and make decisions with the advice of 
Small Scale Industries Development Organisation w d  the State 
Governments, as well, in regard to various matters such as import of 
cclpital goods, raw materials and their distribution; fiscal measures 
like tax relief, reduction in excise duties, transport subsidies on cer- 
tain categories of industries. Such measures taken by the Central 
Government, as relating to above, to some degree, constitute regula- 
tory measures as well as promotional. It  is not possible nor adminis- 
tratively expedient to leave such policy matters entirely to indi- 
vidual State Governments. 

Many State Governments have in fact failed to give desired prio- 
rity to development of small scale industries and have failed to set 
spart even 3 per cent of the planned budget for small scale indus- 

tries. 



In regard to taking over of Extension Centres under Small Scale 
Industries Development Organisatiq, State Governments have not. 
shown much interest to take over such Centres even without staff. 
This would indicate the lack of interest on the part of the some 
State Governments in taking over the Extension Centres and to help 
the development of small scale industries through the facilities of 
such Centres. 

Observations said to have been made by a Study Group of the 
Administrative Reforms Commission as quoted at para 1.57 of' 
P.A.C1s. Report are apparently rejected by the A.R.C. finally. The  
A.R.C. in their final Report on Small Scale Sector at  page 118 recom- 
mends "Small Industries Service Institutes should be well equip-. 
ped to give technical advice for the requirements of the industries 
with advanced technology. For this purpose they should be further. 
strengthened by such subordinate staff and equipment as m y  be 
found to be necessary. They should continue to be under CSIO."' 
CSIO here stands for Central Small Industries Organisation which 
we now call the Small Scale Industries Development 0rganisat;on. 
The A.RC. in their final F&port at page 118 recommends expansion 
and strengthening of Small Industries Service Institutes Workshops 
in the metropolitan cities into full-fledged regional testing centres. 

The Working group on Small Scale Sector of the A.R.C. in their 
Report at  page 71 specifically states "it is, however, the confirmed 
view of the State Directors of Industries that there is no question of 
overlap as the scope for rendering assistance and advice is very vast 
indeed. Whatever is L e i ~ g  done by the State Governments is cntire- 
ly to supplement the efforts of the Small Industries Service Institutes 
and their Extension Centres." The same Report also states "In spite 
of the Constitutional responsibilities of the State Governments in 
the matter of small scale industries development, the existing set up 
in the States is not at  all condusive to the realisatiq of the objec- 
tives". It  has been our experience that the activities of Small Indus- 
tries Service Institutes and Extension Centres do not impinge on 
those of the State Governments. The activities of Small Industries 
Service Institutes are concerned with technical guidance to the small 
units, training of workers and entrepreneurs, assistance for finding 
out credit facilities for small units etc. Most of such activities, even 
if not done by Small Industries Service Institutes are at any rate not 
touched upon by many State Governments so far. 

The suggestion by the Public Accounts Committee that the 
Cqntral Government's responsibility would be planning, coordina- 



t!on and rendering technical advice to State Governments, does not 
seem to take the correct functioning of Small Industries Service 
Institutes into account. Technical advice is given by technical offi- 
cers to industrial units direct. Such advice cannot be given to the 
State Governments. Shch advice relates to installation of machines, 
production procedures, maintenance, management and other tcchni- 
cal issues which require attention by our technical officers at the 
factory itself. Such technical advice given to the State Government 
will not serve any purpose. If the Public Accounts Committee has 
in mind absorption of such technical officers in the State Govern- 
ments, the matter may be different.' Our experience, however, is 
that many State Governments are not interested to take over the 
Extension Centres with or without the staff. 

Where it has been found necessary and possible to transfer certain 
activities of Small Scale Industries Development Organisation to 
State Governments, steps were taken in that line. For instance, the 
Ministry appointed some time in 1961 a Committee under the Chair- 
manship of Shri Venkatachalam, then Joint Secretary in the Minis- 
try of Industrial Development. This Committee recommended 
gradual transfer of- Extension Centres purely engaged in common 
facility services to State Governments. As a result 5 Centres have 
been transferred to State Governments and a decision to transfer 
more Centres have been delayed because the State Governments 
concerned are not interested to take over such Centres even without 
the staff. However, the matter is being pursued with the State 
Government concerned and in consultation with them for the 
transfer of some of the Extension Centres. This matter was also 
discussed recently in the meeting of Directors of Industries, State 
Governments and no final decision could be taken by the concerned 
Directors of the respective States. 

The Government have decided to transfer 2 Production Centres 
and 2 Extension Centres to the Government of Kerala and that 
Government is now processing the matter. 

The Administrative Reforms Commission in their final Report at 
page 54, recommends transfer of Extension Centres which provide 
only technical advice and guidance in common basic trades and in 
industries with comparatively lower technology. A beginning has 
already been made in this regard as mentioned above. 

[Deptt. of Ind. Dev. O.M. No. 25015(2)/70-SSI(C), dated 10-12-1070)] 



Recommendation 

The Committee trust that in the light of experience gained, Gov- 
ternment will take steps to ensure that training facilities in these 
Central Training Institutes are provided on a realistic scale, haying 
due re.gard to known requirements of the Industrial Training Insti- 
tute and the prospects of trainees being able to secare gainful em- 
ployment after training. The Committee note that the s,taff render- 
ed redundant in the Central Tbaining Institutes as a result of reduc- 
tion of seats are being absorbed in newly created training and re- 
search institutions at  Calcutta, Madras and Bangaiore. Perusal of 
the objectives of these new institutions suggests that there is some 
overlaping in their work. The Committee wpuld like Government 
to examine whether one institution, which integrates the objectives 
of these three institutions, will not serve the purpose equally well 
and  prove economical. 

[Sl. No. 30 (Para 2.21) of Appendix to 104th Report (4th Lok Sabha)] 

Action taken 

Noted for guidance. 

The three new Institutes viz. the Central Staff Training and 
Research Institute, Calcutta, Advanced Training Institute, Madras 
and Foremen Training Institute, Bangalore have clearly defined and 
distinct objectives. While the Central Staff Training and Research 
Institute is charged with the responsibility of conducting research 
in training Techniques and for providing training to Senior Officers 
against the background of the v'ast technologicql and industrial pro- 
gress that has been achieved in the industrial field, the Advanced 
Training Institute has the primary function of training existing 
skilled craftsmen required by the industry in advanced skills on 
complex machinery. The Foremen Training Institute on the other 
hand is designed to undertake the training of Shop Foreman in 
technical, theoritical and managerial skills and also give them the 
necessary quantum and spectrum of maniplative and conceptual 
skills for the specific r e q u i ~ m e n t s  of their own type of production. 
The  objectives are, therefore, clearly distinct and well defined. These 
two institutes e.g, Advanced Training Institute and Foremen Train- 
ing Institute are designed to provide advanced training of different 
types at different levels whilst one of them (e.g. STARI) will conduct 
=search of a kind which has not been undertaken in this country so 
far with a view to preparing the necessary technical infrastructure 
for the foreseeable advanced technology in the country. The ques- 



tion of integrating the two Institutes (e.g. A.T.1, and F.T.I.) into one 
had also been carefully examined on an earlier occasion by Govern- 
ment and they considered that it would be in the best interests of 
training that these institutes function-. independently. This would 
ensure their proper development in their respective fields of advan- 
ced training and training technology. 
[Deptt. of Labour & Employment O.M. No. BP-110/22/69 dated 

3rd November, 19701. 



CHAPTER Iv 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The course of events in regard to both these projects makes inte- 
resting reading. The project at Wardha was conceived in March, 
1964 and agreement for consultancy signed with a foreign party in 
March, 1965, against the background of an assessment made by the 
National Industrial Development Corporation in September, 1964, 
which anticipated a substantial gap in  facilities for production of 
castings and forgings by 1970-71. After the preliminary report on 
the project was presented by the consultants in April, 1966, a study 
team reported in September, 1966 that the Defence requirements, lor 
which the project was primarily intended, could as well be planned 
on the foundry forge at Heavy Engineering Corporation, Ranchi and 
Mining and Allied Machinery Corporation which were considered to 
have the necessary facilities. These findings were not, however, 
accepted by the Planning Commission which made two assessments 
of the demands of forgings and castings in September, 1966 and Feb- 
ruary, 1967. Both of these affirmed that it was undesirable to hold 
up the project as Defence requirements could not be off-loaded "on 
a sustained basis on any existing or planned public sector projects". 
However, in view of the conflicting assessments made from time to 
time Government decided in February, 1967 to defer the work on the 
project and to off-load as an interim ?masure, the defence require- 
ments to the Heavy Engineering Corporation and Mining and Allied 
Machinery Corporation. Pending a detailed assessment of the posi- 
tion by the Director General, Ordnance Factories, orders were placed 
for certain gun barrels on Heavy Engineering Corporation Ranchi. 
Though deliveries were committed from June, 1969 not a single bar- 
rel has yet been supplied. In the meanwfiile, the country continues 
t o  import steel castings, forgings and spun cost iron pipes, their im- 
port during the period April 1968--M'arch 1969 amount to Rs. 6.27 
crores. And paradoxically enough the foundry forge both at Ranchi 



and at Durgapur continue to work substantially below capacity as 
would be evident from the data given at  page 33 of this report. 

[Sr. No. 2(Para 1.32) of Appendix to 104th report of PAC (4th Lok 
Sabha) 1. 

Action taken 

The observations made in this recommendation have been taken 
note of. As for the failure of the HEC Ranchi to the committed 
deliveries for orders placed On them by the DGDF for certain gun 
barrels, and the under utilisation of capacity of the foundry forge 
both at Ranchi and Durgapur, it may be stated &at since both the 
Heavy Engineering Corporation Ltd. Ranchi, and the Mining and 
Allied Machinery Corporation Ltd. Durgapur are under the adminis- 
trative control of Ministry of Steel and Heavy Engineering that 
Ministry have been requested to take necessary action on the part 
of l~commendation pertaining to these two undertakings. 

[Deptt, of Ind. Dev. D.0, letter No. G25015(3)B&A!'in dated 13th 
October, 19711. 

Recommendation 

An exercise on the foregoing lines should help Government to 
plan realistically for their known and urgent requirements and to 
come to a speedy and correct decision on the question of desirability 
of further units. The experience of utilisation of capacities available 
with public sector undertakings to which the Committee have alluded 
in paragraphs 4.31-4.32 of their Fifty-fifth Report (Fourth Lok Sabha) 
and paragraph 1.40 of their Ninetieth Re2ort (Fourth Lok Sabha) 
suggest the need for extreme circiimspection before embarkings on 
new ventures. In any case, permanent arrangements will have to 
be made for supply of gun barrels of acceptable quality required by 
Defence and i t  will also have to be ensured that the interim orders 
placed with the Heavy Engineering Corporation are speedily execu- 
ted. 
[Serial No. 7 (Para 1.37) of ap2endix to 104th Report of PAC (4th 

Lok Sabha)]. 

Action taken 

The observations made about the need for realistic planning and 
for extreme circumspection before embarking on new ventures has 
been taken note of. However, in regard to the permanent arrange- 
ment for supply of gun barrels of acceptable quality required for 



Defence and steps necessary to ensure that the orders placed with t h e  
HEC are speedily executed, the matter has already been brought to 
the notice of the Ministry of Steel and Heavy Engineering who are  
the administrative Ministry in control of the HEC, Ranchi. 

[Deptt, of Ind. Dev. D.O. letter No. G 25015(3)B&A/70 dated 13th 
October, 19711. 

NEW DELHI; 
March 22, 1972. 

Phalguna 3, 1893 (S). 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee- 



APPENDIX 

Statement showing the Main Conclusions/Recommendations _ _  ____----_-_-_ _- - - - _  - -- ----- 

MinisrylDpartment Main recommendations(observations 
Concerned 

-- _ - -  - -- 
1 1.4 Steel and Mines The Committee hope that the Ministry of Steel and Mines will 

furnish the replies in respect of S.Nos. 2 and 7 mentioned above ex- 
peditiously after getting them vetted by Audit. 

2 1.8 Industrial Devcloymenl - - * - . -- - 
Finance 

3 1.11 Indadrial Development 

The Committee note that the Staff Inspection Unit of the Mink- 
try of Finance have tentatively decided to conduct a work load study 
in Small Industries Institutes and Extension Centres. The Commit- 
tee hope that this study would be made early. The Committee would 
like to be apprised of the results of the study. 

The Committee note that the question of disposal of the land 
acquired by the Extension Centre at Hubli is under consideration. 
The Committe feel that in case the land is not required, i t  may be 
returned to the original owners or to their successors as the case may 
be. 

The Committee also note that the question of handing over the 
extension centre, Bankura (West Bengal) to the State Government 
is being revived. The Committee desire that a decision in the matter 
should be taken early and the Committee apprised of it. 




